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will force change here. We would have liked 
that there would be a strategic thinking, and, 
as a result, a. resilience in the foreign policy 
will be evident. But under the conditions of the 
weak Central Government and a confused 
foreign policy, we are not able today to raise 
our voice. We are not in the international arena 
anywhere today. One of the saddest ex-
periences of a visiting Indian in Europe today 
is that nobody cares for him, who he is, from 
which country he is coming. There was a time 
when we.were everywhere. We raised even led 
the voice of the world on the international 
scene. When these changes are taking place 
which have serious implications for our future, 
our political relationship, our economic 
relationship and defence relationship, the 
Indian thinking should have been updated. 
And the updated thinking should have been 
projected in visible ways. So far this 
Government has practically done nothing. 
Through this special mention, Madam, I am 
suggesting that the Government should come 
out with a policy and take steps to review its 
decisions and strengthen our relationship 
under the new conditions that are emerging 
and take the House into confidence as early as 
possible. . 

Need    to    provide    compensation    to 
Ladakhi families migrating from 

rural areas 

SHRI SHABBIR AHMAD SALARIA 
(Jammu and Kashmir): Madam, through you, 
I wish to invite the attention of the 
Government to the sad plight of a large 
number of Muslim end Christian families who 
have been driven out of their homes and 
hearths by the Ladakhi Buddhist Organisation 
in Jammu and Kashmir. Their houses have 
been blasted in bomb-blasts, and they are 
being held as migrants in the town of Leh 
since 1988-89. The Government has not paid 
them any compensation for the loss of their 
properties, cattle heads, kith and kin in the 
bomb-blasts. 

Although the Government is paying-cash 
doles to other migrant families from the 
valley of Kashmir at the rate of Rs. 1,000 per 
month, the Muslim and Chiristian migrants 
from the rural areas of Ladakh have not been 
paid any such cash doles and are being 
discriminated against. The same should be 
paid to them as is being paid to other 
migrants. 

Moreover, a communal organisation of 
Ladakh has imposed social boycott against 
the non-Buddhists in the district of Leh 
Ladakh. They are not allowed to do any 
business. Their transport is not allowed to ply, 
and their families are  not allowed to work. If 
any person has any transaction with them, he 
is punished, and he is physically manhandled. 
The cases are pending against such persons 
who committed arson, murders and dacoi-ties, 
but the notice has not challenged them so far 
although there is sufficient evidence against 
them. This is being done to appease the 
criminals responsible for disrupting peace and 
communal harmony in Ladakh. 

The Government of Jammu and Kashmir 
has repeatedly recommended that Argons of 
Ladakh be conferred the status of Scheduled 
Tribe, but the Central Government has not 
taken any action so far. 

In the volatile situation prevalent in the 
State of Jammu and Kashmir, the Govrnment 
should take immediate steps to bring to an end 
the social boycott of the non-Buddh'sts of 
Ladakh to nrovide cssh doles at par with other 
migrants to the migrants or rural areas of 
Ladakh, to pay them full compensation for the 
properties looteri and blasted in the riots and 
to challar the accused for having committed 
arson, loot, plunder and murders in Lsdakh so 
that all the communities in the region can live 
in peace atid har-monv and their future is not 
rendered bleak and moreover the conditions 
there imorove and that area also does not get 
infested by illegal activities. 
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